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DBlrAND No. 51-IOS-<1uTrAL OtrrLAY ON 

PuaLIC WOIlU 

''That a aum DOt uceeding Rs. 
4,85,57,000 be granted to the President out 
of tbe Conaolidated Fund of the State of 
West Bengal to complete the I\IIDI necessary 
to defray the chargeI which wiD come in 
course of payment during tbe year ending 
the Slit day of March, 1971, in respect of 
Capital Outlay on Public Works." 

D .... AND No. 52-124-CAprrAL OUTLAY ON 

So_ 0. GoV"RNIIIENT 
TRADINO 

"That a Bum DOt exceeding RI. 
2,86,54,000 be granted to tbe President out 
of the Consolidated Fund of tbe State of 
West Bengal to complete tbe lums nec:euary 
to defray tbe chargeI which will come in 
course of payment during the year ending 
the 311t day of March, 1971, in respect of 
Capital Ouday on Schemel of Government 
Trading." 

DeMAND ND. 54-LoANB AND ADVANCES BY 

STATB/UNION TBlUU'rORY 

GoVBllNMBNTI 

''That a lum not exceeding RI. 
21,53,12,000 be granted to the President out 
of the Conaolidated Fund oCthe State of 
WeBt Bengal to complete the BulDl neceuary 
to defray the charges which will come in 
course of payment during the year ending 
the 311l day of March, 1971, in respect of 
Loam and Advances by States/Union Ter-
ritory Govenuncnta. If 

11.10 ...... 

WEST BENGAL APPROPRIATION (No.2) 
BILL., 1970 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (sHRI VIDYA 
CHARAN. SHUKLA): I move: 

"That leave be Fanted to Introduce a 
Bill to autborise payment and appropriatioD 

of certain IU_ from and out of the CoIllO\i-
dated FUDd oftbe State ofWeat Bengal for 
the aervices of the financial year 1970.71." 

• 
MR. CHAIRMAN: The question is : 

"That leave be granted to introduce a 
Bill to authorisc payment and appropriation 
of certain aUlDB from and out of tbe CoIllO\i-
dated Fund oCthe State of Welt Bengal for 
the services oftbe fiDallCw year 1970.71." 

TM IllllIin w<u adoJMd. 
SHRI VIDYA CHARAN SHUKLA: Sir,l 

introducef of the Bill : I movef : 

"That tbe Bill to authoriae payment 
and appropriation of certain sums from and 
out of the Consolidated Fund of the State 
of W cst Bengal for the services of the finan-
cial year 1970.71, be taken into cODlidera-
tion." 

MR. CHAIRMAN: The question is : 

"That the Bill to authori.e payment 
and appropriation of certain 8\11D1 from and 
out of the Conaolidated Fund of tbe State 
of Weat Bengal for the services of the finan-
cial year 1970-71, bc taken into considera-
tion." 

TII4 moliBn w<u adopt.d. 
MR. CHAIRMAN: Shri Kanwar Lal 

Gupta wanta to make a few observationa on 
this BiU and I aball allow him at tbe third 
reading lisp. I aball put tbe claUies to vote. 
The question ia : 

"That cIauaea 2, 3 and tbe Schedule, 
Clauae I, the Enacting Formula and the 
Tide stand part of the Bill." 

TIll IIfOIitm IINIS adopl6d. 
Claum 2, " 1114 S.drt#. Claau I, 1114 EIIG&Iing 

F.""../a IlIlIIIII4 rllt."." addft to 1114 SUI. 

SHRI VIDYA CHARAN SHUKLA: 
move: 

''That the Bill be paaed." 

.Publiabed in Ouette or India l!.ztraordinary. Put II, SectioD 2, dated 25.8.70. 
Introducedt IIIDVCd with the _mmd.d... of tbe President. 
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MR. CHAIRMAN: Motion moved : 

"That the Bll! be paued." 
'I 
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SOME HON. MEMBERS roSI-

MR. CHAIRMAN: Kindly refer 10 rule 
218 : 

"The Speaker may, in ~  to avoid 
repetition of debate, require membera 
desiring 10 take part in the discupion OD an 
Appropriation Bill to give advance intima-
tion of the apecific pointa tbey inteDd to 
raiae ..• , 
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So,l cannot permit those who have not given 
prior notice to take part in the discuaion. 

SHRI JYOTIRMOY BASU: The rule 
Bays 'may' and not ~  

SHRI UMANATH: You have read the 
rule; it is all right. You have read the rule 
properly. I do not deny that but, notwith. 
Btanding what the rule says, in the past when 
the Appropriation Bilb came up at the third 
reading stage without a note being lent it was 
the convention of allowing Members. What 
is happening now is a departure. That is what 
we are oaying. 

MR. CHAIRMAN: I have already oaid 
that I allowed Shri Gupta in the third reading 
because he could not he given a chance earlier 
according to hio prior notice beeaUIC of a little 
omiooion on my part. This is why an oppo .... 
tunity has been afforded to him in lieu of the 
opportunity to which he was entitled according 
to the prior ~ 

SHRI JYOTIRMOY BASU: If we had 
known it earlier that during the third reading 
of the Bill you will be insisting on prior notice, 
we wou1d have done 10. But it was not the 
practice of the House to debar UI from exer-
cising our rights. 
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MR. CHAIRMAN: The question is : 

"That the Bill be passed." 

18.27 ...... 

TM Lok S"'" IIwn .qjlllftMl1iI1 EII_ qf 1M 
Cl«k 11ft WIdrtutfIuo • ...".., 26. 1970/Blulift 4. 
1892 (s.u). 


